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DEPARTMENT OF LAW, JUSTICE AND
LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 16th July, 2609

No. F.14(5)/LA-2008/LJ/09/5322. —The following
Act of the Legislatiive Assembly of the National Capital

" Territory of Delbi received the assent of the Lt. Governor

of Dethi on the Sth July, 2009 and is hereby, published for
generdl information :(—

“The National Law School of Delhi University
{Amcndment) Act, 2009

(Delhi Act 7 of 2009)

(As passed by the Legislative Assembly of the National
Capital Territory of Delhi on the 23rd june, 2009)

[Sth July, 2009)

An Act to amend the National Law School of
Delhi University Act, 2047 (Delhi Act | of 2008},

Be it enacied by he Legislative Assembly of the
National Capital Territory of Delhi in the Sixtieth Year of
the Republic of India as follolws :—

1. Short title and commencement.—(1) This Act
may be called the National Law School of Dellyi University
(Amendment) Act, 2009,

(2) 1t shall come inta force on the date of its
publication in the Delhi Gazette.

2. Amendment of the long title.—In the National
Law School of Delhi University Act, 2007 (Delhi Act | of
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2008} (hereinafter referred to as the “Principal Act™), in the
long title, for the words “Schoo) of Delhi University
Act”, occurring after the word “Law ” and before the
figures “'20077, the words “University, Delhi Acy,” shall
be substituted.

3. Amendment of Section 1.—In the Principal Act,
in Section |, in sub-scction (1) for the words “School of
Delhi University Act™, oceurring after the word “Law”
and before the figures “2007", the wards “University, Delhi
Act,” shall be substituted.

4. Amendment of Section 2.—In the Principal Act,
in Section 2, for clause {12), the following clause shall be
substituted, namely :—

"{12) “University” means the National Law
University, Dethi established under Section 3 of this Act;"”

5. Amendment of Section 3.—In the Principal Act,
iu Section 3, for sub-section (1), the following sub-section
shall be substituted, namely :—

“(1) There shall be established in the National Capital
Territory of Delhi a University by the name of *'the
National Law University, Delhi.” -

6. Amendment of Section 9.—In the Principal Act,

in Section 9, for sub-section {2), the following sub-section
shall be substituted, namely i—

“(2) The term of the Vice-Chancellor shall be fora
period of five years.” ~

7. Amendment of Seclion 13.—IJu the Principal Act,

in Section 13 :—

(a) insub-scction (1), clause (a) shal! be omitted and
the remaining clauses shall be re-numbered as
clauses (a) 1o (h) respectively.” ;

(b) forsub-section (2) e following sub-section shall
be substituted, namely :— '

“(2) The Vice-Chancellor shall be the Chairman
of the Executive Council.” .
8. Amendment of Section 14.—In the Principal Act,
in Section 14, for sub-section (8), the following
sub-section shall be substifuted, namely :—

“(8) Every meeting of the Executive Council shall be
presided over by the Vice-Chancellor and in

his absence by a member chosen by a the members
present.” .

2.

Amendment of Section 20.—In the Principal

Act, in Section 20, in sub-section (4), for the words “threc
years”, the words “five years” shall be substinuted.

10. Amendment of Section 21.—Inthe Principal
Act, in Section, 2] :—

(@

)

I1.

“26.

tn sub-section (1}, after the word “person”,
occurring after the word “academic” and before
the words “not below”, the words “in law™
shall be inserted;

after sub-section (2}, the following sub-section
shall be inserted, namely :—

“(3) The term of appoinunent of the Registrar
shall be for a period of five years ortill he atlains
the age of sixty-five years,whichever is earlier,
and he shali be eligible for re-appointment by
the Vice-Chancellor with the approval of the
Chancellor.” . '

Substitution of new Section for Section 26.—
[n (he Principal Act, for Section 26, the following
section shall be substituted, namely —

Appointment of first Vice-Chancellor and
first Registrar.—Notwithstanding anything
contained in this Act and the Statutes the first
Vice-Chancellor who shall be an academic
persen in law or an eminent jurist, shall be
appointed by the Chancellor and shall hold
office of the Vice-Chancellor for a period of
five years and the person so appointed shall
be cligible for grant of extension in tenure by
the Chancellor. The first Registrar who shall
be an academic person in law and of the rank
of not less than a professor shall be appointed
by the Chancellor on the recommendations of
the Vice-Chancellor. The said officer shall hold
office fdr aperiod of five vears or till aregular
Registrar is appointed, whichever is earlier.”

By Order und in the Name of Lieutenant Governor

_of National Capital Territory of Delhi,
SAVITA RAO, Jt. Secy.
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